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Arrears of Provident Fund in 
Mabarashtra 

*123 SHRI R. K. MHALGI: Will 
the l\1inlster of LABOUR be pleasecl 
to !1Y a stutemp''1t showing: 

(a) the total arrears in respect of 
provIdent fund contflbutions of the 
employers in Maharashtra State; 

(b) the total arrears in respect of 
amounts deducted from employees but 
not deposited with the )Provjpent 
Fund Commissl'.)ner by the said · em-
ployers; 

(c) whether Government are con-
templating any additional/new pro-
visions in the Provident Fund and 
Miscellaneous Provisions Act to con .. 
troJ a~d reauce this incidence of de-
fault; and 

(d)' if so, what are the proposed 
measures? 

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR (SHRI-
MATI RAM DULARI SINHA): (a) 
to (d). A statement is laid on the 
table of the House. 

Sta'&emeat 
The Employees' Provident Funti 

authorities have reported 'as under:--

(a) A swn Dl Ra. 62'7.37 laWl$ 
(both e~8' aD4 etnPIQYeU' 

share) was outstanding as on 30-6-1980 
from un exempted establishments i!ll 

Maharashtra state. Another sum (If 
Rs. 38.24 la"Yhs was also outstanding 
from exempted establishments in Ma .. 
harashtra. 

(b) .A sum of Rs. 202.07 lakhs walS 
ou tstanding against employers, as em-
ployees' contributions, to be deposit~ 
ed with the Regional Provident Fund 
Commissioner as on 30-6-1980. 

(c) and (d). In order to curb the 
mounting arrears of provident fund 
dues and to make the penal provi· 
sions more stringent, the followill g 
legislative proposals are under th(JI 
consideration of the Government: 

(i) Amendment of the Employees' 
Provident Funds and Miscellaneous 
Provisions Act, 1952 to make the 
ofl\.>nces uJ'l..der the Act as continu-
ing ones so that they may not be 
barred by the period of limitation 
prescrlbed in Section 468 of the Cri-
minal Procedure Code and th(' 
Courts may take cognizance of the 
prosecutions flIed by the organisa-
tion against defaulting establish-
ments without limit of time. 

(ii) to provide for the provident 
fund arrears being recovered as 
'Public Demand'. 

(iii) to provide for th€' dues rep-
resenting the contributions Of the 
employers as well as the employeEls 
to the Employees' Provident Fund, 
Family Pension Fund and the Em .. 
ployees' Deposit .. linked Insurance 
Fund being given first priority in 
the distribution of assets of the de-
iaulUng establishments going into 
liquidation or ordered to be wound 
up by a Court. 

(iv) to amend section 8 of the 
Act so that the amount in default 
from exempted est$bllsrunents may 
also be recovered as arrears of land 
revenue. 

(v) to amend seetlon 148 of the' 
Act to 'bring ~Ift its scope the-
exempted estabUsbBl4!!lftts also so. 
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that damages may be levied against 
the employers of such establishments 
fOr belated transfer of statutory 
dues tf) the Board of Trustees. 

On the recommendation of the 
Public Accounts Committee, a High 
Level Committee has been appointed 
.to review the working of the Provi-
,dent Funcr Scheme with particular re-
ference to the arrears of contribu-

-tions. This Committee is also expect-
ed to make recommendations regard-
ing the measures to be taken to con-
trol and reduce the incidence of de-
fault. 'the report of the Committee 
is awaited. 

MR. DEPUTY·SPEAKER: Mr. 
Mhalgi, put your first supplementary. 
Go ahead, fo ahead .... (Interruptions) 

SHRI R. K. MHALGI: I am ready 
with my first supplementary. (Inter-
ruptions). 

MR. DEPUTY-SPEAKER: Hon. 
Members, you are going to have a full 
discussion on this subject and the 
time has been allotted by the Speaker. 
(Interruptions) I would appeal to you. 
Please sit down. (Lnterruptions) You 
are going to have a full discussion (In-
terruptions). This is my observation: 
When such situations arise in Parlia-
lnent, the leaders of political parties 
should control their Members. (Inter-
ruptions). Forty-five minutes are over 
for one Question. I have given sufficient 
time, as far as possible .. ,Interruptions) 
I am telling you, you are going to 
have a full discussion. I would ap-
peal to the Members of the Congress 
Party and to this ffouse .... with the 
co-operation of the Memhers of all 
the political parties, to take responSI-
bility to restore order in this House. 
This is my appeal. (Interruptions) 
1 would appeal to Hon. Members to .. 
(l.'t).terruptioos) and to co-operate with 
me. (Interruptions) Please sit down. 
No poin1 of order. It is Question 

-Hour. Please sit down. Mr. Mh1.1gi, 
• . ' (1 nterruptioM) 

8HRI R. K. MHALGI: 
arrears of Provident 
(l,.tte,·ntptions) 

Mounting 
Fund ..... 
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SHRI R. K. BHALGI: Mounting; 
arrears of Provident Fund .. (Interrup-
tions) 

MR'. DEPUTY-SPEAKER: Mr. 
Mhalgi, he is also an Opposition :\1'em-
ber. 

SHRI R. K. MHALGI: Mounting ar-
rears of Provident Fund due from 
employers is a thing of ... (Interrup-
tions). The same question is taken 
up practically in every session of Lok 
Sabha. A sum of Rs. 2 crores and 
more was outstanding against the 
employers as employees' contribution. 
They have no right to use the emp-
loyeeS' money. May I know from 
the Hon. Minister whether legisla-
tive proposals are under cont'llideration 
of the Government to curb the arrears 
of Provident Fund dues and what are 
the difficulties in bringing the neces-
sary amending Bill before the IIouse 
and when will it be introduced in this 
House? 

THE MINISTER OF PLANNING 
AND LABOUR (SHRI NARAYAN 
DATT TlW ARI) : As the Hon. and 
learned Member will find fr(lnl the 
statement furnished to him, the 
Public Accounts Committee made a 
certain recommendation that the 
Government should set up a high-
powered committee and we have to 
honOUr the recommendations O'f the 
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Lok Safbha PA.C. The high level com-
mittee has been constJ.tuted and it is 
expected that the report of this com-
mi ttee will be out by the end Of 
next month, i.e., December. As soon as 
we get the report from the hieh level 
committee, the proposals already for-
mulated will be reconsidered and a 
Bill will be introduced in this Ilouse. 

SHRI R. K. MHALGI: It has been 
stated in the reply that a sum of 
Rs. 6.27 crores is outstanding on 30th 
June 1980 from the nn-exempted 
establishments in Maharashtra. How 
many such establishments are there? 

SHRI NARAYAN DATT TIWARI: 
The pendency regarding Maharashtra 
from the exempted and unexempted 
undertakings-the total amount-is 
mentioned in the statement. Most of 
these undertakings are National Tex-
Hlp Corporation undertakings which 
have been taken over by the Central 
Government because of their being 
sick units. So, there is a special 
problem regarding most of the units .. 
This matter is also under considera-
tion between our respective Ministries. 

SHRI R. K. MHALGI: What is 
the number of such establishments-
100, 200 Or 500? What is the num-
ber? 

SHRI NARAYAN DATT TIWARI: 
The number is 655. 259 cases have 
been disposed of .212 cas~s are pend-
ing, under review. 

SHRI XAVIER ARAKAL: The ar-
lears ure mouuting practically in every 
State. We have gone through the 
steps being taken by the Gave.cll-
mente Two steps are conspicuously 
mIssing in them. One is the opening 
of new regional provident CUnd offices 
and the other is increasing the stat! 
We have personally made the sugges-
tion to open an ,RPF office at Cochin 
also. Will the hone Minister consider 
the suggestion to open the new offices 
and also increasing the &ta1! of tllis 
d(\partment? 

SHRI NARAYAN DATr TIWARI: 
The point made by the hone Mem-
ber is well taken. We will sympathti-
cally consider opening a provident func! 
office at Cochin. 

MR DEPUTY SPEAKER: Sympa--
thetically and actually also. 

SHRI SOMNATH CHATTERJEE: 
From the answer it appears that in one-
State alone, the situation is alarming 
and more than Rs. 8 crores are (,ut-
standing in one State alone. May I 
know whether he has got th~ material 
to tell us since when this anlount harr 
been allowed to be accumulated, be-
cause the experience is that the pro-
vident fund authorities do not take 
penal measures Or measures to re-
cover the dues in time and they are 
allowed to accumUlate to help some of 
the big business houses? I would like 
to know since when, over what per-
iod, this acculnulation has taken 
place and V\~hat are the steps Govem-
nmen t are going to take to expedite 
the proposed amendments to be bro-
ught f014 ward and when the high level 
committee willl give its report, so that 
at least these proposals may be intro-
duced by an ordinance which will get 
all-round support instead of ordinances 
bke the National Security Oridaance? 
I wOl.lld like to know whether a time--
limi t would be fixed. 

SHRI NARAYAN DATT TIWhRI: 
Even though We are concerned with 
the arrears, still the picture is not so 
bad. Out of a total corpus of Rs. 6532 
crores in the provident fund accoul'lt, 
the arrears are only Rs. 27.14 crOres, 
Le. 0.9 per cent. For getting these 
provident fund arrears cleared, 6,129 
revenue recovery certificates have been 
issued and 1,755 prosecution cases 
have been launched. 

SHRI SOMNATH CHATTERJEE: 
What about immediate action? 

SHRI NARAYAN DATT TIWARI: 
Immediate action is being taken. Re-
venue recovery certificates are being 
issued. One of the proposals before-
the Government is to further stren-
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athen the legislation bere so that in-
steed of these revenue recovery certi ... 
Acates being issued, we should make 
Ii public demand certificate so that it 
is on par with Government dues. 'that 
is one of the matters under considera-
tion. As far as the report is concerned, 
it is expected that this Comnlittee 
will report by the end of December. 

PROF. K. K. TEWARY: Is the hon. 
Minister aware that Rohtas Industrie!;, 
owned by Sahu Jain, in Bihar has 
deducted crores of rupees from the 
salaries of employees as provident 
fund contribution and has squandered 
it away? If it is SO What do govern-
ment propose -to do in the rnatter'! 

SHRI NARAYAN DATT TIWARI: 
I would like to have notice, because 
I do not have specific information re-
garding Bihar. The question was re-
grading Maharashtra. 

SHRI N. K. SHEJWALKAR: There 
was a press report in the Statesntan 
and other papers of the 1st of August 
that the employers are ::>pposed to 
any change in the provident fund 
laws. Are you going to succumb to 
that? 

SHRI NARAYAN DUTT Tl""ARI: 
There is no question of Ol.lr ~uccum­
bing to any employers. If it t S fe It 
.necessary, we shall bring legisl:).tion. 
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THE MINISTER OF STATE IN' 

THE DEPARTMENT OF SCIENCE 
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH): (a) to 
(e). A statement is laid on the Table 
ot the House. 




